
CENTRAL ADMINiSTRATIVE TRIBUNAL 
CALCUTTA BENCH  

NQ.O.A.449 of 1996 

Date of Crdar s 28.2.1997 

Present ; Hcm'ble Dr.B.C.$arma, Administrative Pientsr. 

Kon'ble Pk.D.Purkayastha, cjudicial Pnber. 

- 	 KAMALESK MAu rOAR 

Vs. 

UN ION OF IND IA 1 CR5. 
* 	 (c.P.w.O.) 

For the applicant : Ps.K3n Ike Banerjees,  counsel. 

For the respondents: Mre.Uma Sanyals counsel. 

0 R 

Thiappl'icatiQn.uaf4eby, the .applicant with the 

grievance that he was pJ.acad under suspension but no charge 

memo wasJasued against'himtill the .date of filing of the 

application. In the application the applicant had prayed 

for revocation of the, order of suspension and also for issuance 

Ut the charge sheet. 	. " •'- . 

2. When the admission hearing of the mattr1uas taken  up 

todays Nrs.Kanike Banerjee and Mrs.Uma Sanyal, ld.counsel 

f or b oth the pa rt'-iBs' aubj4 ttéd that the ord or of suspension 

has since been revoköd and a charge memo Issued in this case. 

3. 	In view of this developments this application has become 

in f ru C tu ou a. 

4, The application is accordingly dismissed. No order is 

made as to 

(D.Purk yastha) 	 (B.C.Sarma) 
kjdicial tnber 	 Administrative 1ffb.r 
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